Factual and action taken report in the matter of Rajendra Tiwari V/s Union of

India&Ors. (OA No. 151/2023) as per the directions of Hon’ble NGT, Central Zone

Bench, Bhopal

Background

In the case filed by Sh. Rajendra Tiwari V/s Union of India &Ors. before the Hon’ble
National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Rajendra
Tiwari has raised the issue that a commercial establishment is being operated by
Respondent No. 13 & 14 in the form of a Hotel/Marriage Garden cum Resort without
any authority and it is located at a distance of 50 meters from the boundary of
Nahargarh Wildlife Sanctuary and the commercial establishment is being operated
without any authority of forest department and without obtaining Wildlife Clearance
from National Wildlife Board. As the built-up area of the establishment is 2919.79 sq.
mtr, below 20000 sg. mtr. and after that, a detailed report was prepared by the
Forest Department where it was found that the area is more than 77062.97 sq. mtr
thus, wildlife clearance is mandatory. It is contended that the rules and regulations
have not been followed and there are illegal non forest activities in violation of

environmental norms.

Order

Hon’ble NGT Central Zone Bench passed an order dated 18.10.2023 which inter-alia

says as under: -

“6. We further constitute a committee consisting of: -i. One representative
from the Additional Chief Secretary, Forest & Wildlife, Govt. of Rajasthan,
Rajasthan ii. One representative from Collector, Jaipur, Rajasthan. iii. One
representative from the Central Pollution Control Board, Rajasthan. iv. One

representative from Rajasthan State Pollution Control Board.

7. The Committee is directed to visit the place, examine the facts, take
remedial measures, and submit the factual and action taken report within four
weeks. The State PCB will be the nodal agency for coordination and logistic

support.”



Field Visit

Office order issued by RSPCB on 11.12.2023 (Copy enclosed Annexure-1) for

the field visit. The following persons conducted the field visit on 13.12.2023 in

connection with this case:

(i)

(ii)
(iii)

(iv)

Observations

Sh. Sangram Singh Katiyar, Deputy Conservator of Forests, Wild Life
(Zoo), Jaipur.

Dr. Sarita Sharma, SDM Amer, Distt. Jaipur.

Sh. Praveen Kumar Jain, Scientist-B, Regional Directorate (Central),
CPCB, Bhopal

Sh. Vijay Sharma, Regional Officer, Rajasthan State Pollution Control
Board, Jaipur (North).

During the field visit and on perusal of records, it was observed that: -

(i)

(ii)

(iii)

(iv)

M/s Inder Colonizers Pvt. Ltd. have a registered lease deed dated
14.09.2007 between M/s Inder Colonizers Pvt. Ltd. and Commissioner,
Department of Tourism, Govt. of Rajasthan having the land for
“Tourism unit and Hotel & Resort Industry”. Copy attached at
Annexure-2.

A marriage garden and a banquet hall are being operated by M/s Elite
Banquets, A-42, Khadi Colony, Ajmer Road, Jaipur. Ownership of the
land having the marriage garden and banquet hall is of M/s Inder
Colonizers Pvt. Ltd., J-5, Himmat Nagar, Gopalpura, Jaipur. A copy of
the agreement is attached in Annexure 3.

Unit had obtained permission from the Jaipur Development Authority
for the marriage garden/banquet hall/Resort vide JDA letter dated
16.11.2017 for 73300 sq. Meter area after the surrender of 3792.97 Sq.
Meter area. Copy attached at Annexure-4.

The total land area of the unit owned by M/s Inder Colonizers Pvt.
Ltd.is.73300 Sqg. Meter out of this, part of the area has been developed
as a marriage garden and banquet hall, and the built-up area of the

banquet hall is approx.2900 Sqg. Meter.



(v)

(vi)

(vii)

(viii)

(ix)

Establishment is not required to obtain environmental clearance as per
the EIA Notification dated 14.09.2006 and amended up to date.
Besides, clearance from NBWL is also not applicable.

As per the distance certificates dated 01.09.2023 issued by the DCF,
Wildlife (ZOO) (Annexure-5), the establishment is located 40 meters
from the boundary of the Nahargarh Wild Life Sanctuary (NWLS) and is
within the ESZ of the NWLS.

Zonal Master Plan of the Nahargarh Wild Life Sanctuary has been
approved by the State Government which inter-alia says as under: -
“10.4Existing Activity/Use

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotels, resorts, commercial establishments, etc. This
leads to the requirement of defining what is “existing.”

For ZMP for the ESZ, hotels, resorts, commercial establishments,
etc. shall be considered as existing if they have any of the following
issued before 08.03.2019 ESZ Notification of Nahargarh: 1. Electricity
connection for non-agricultural use.

2. Approval by the Tourism Department as a tourism unit.

3.Conversion order/Patta for non-agricultural use.

4. Building Plan approval.

5. Order regarding change in land use.

6. Proof of deposition of tax as hotel, resort, commercial establishment,
etc.

7. CTE/CTO/Environmental Clearance.”

According to the above the unit has 2 documents from the above list
(Listed at Sr. No. 3 and 4) issued before 08.03.2019 and the documents
are attached as Annexure-2 & 4. Accordingly, the establishment was in
existence before the issuance of the Notification dated 08.03.2019
defining the ESZ of the NWLS.

M/s Inder Colonizers Pvt. Ltd. has applied on 23.10.2023 for consent
from the State Pollution Control Board and the application is under

consideration and to be decided on merits.



Conclusion

(i)

(i)

The establishment is located within the ESZ of the NWLS and was in
existence before the publication of the Notification dated 08.03.2019
defining the ESZ of the NWLS.

Environmental clearance as per EIA Notification dated 14.09.2006 and

clearance from NBWL is not applicable for the present establishment.

Recommendation

(i)

Enclosures

(i)

(ii)
(iii)
(iv)
(v)

This matter be put up in the next meeting of Zonal Master Plan
Monitoring Committee for further examination as no provisions of the

Zonal Master Plan are being violated.

Office order dated 11.12.2023 for field visit issued from RSPCB
(Annexure-1)

Copy of Lease Deed (Annexure-2)

Copy of agreement (Annexure-3)

Copy of JDA permission (Annexure-4)

Distance certificate dated 01.09.2023 issued from DCF, WL(Zoo) Jaipur

(Annexure-5)
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Vijay Sharma Praveen Kumar Dr. Sarita Sharma Sangram
Jain Singh
Katiyar
Regional Officer, Scientist-B, SDM, Amer, Distt. Deputy
Rajasthan State Regional Jaipur Conservator
Pollution Control Board, Directorate of Forests,
Jaipur (North) (Central), CPCB, Wild Life

Bhopal. (Zoo), Jaipur




Annexure-1

— .
_— REGIONAL OFFICE (NORTH)
.._;v*ﬁm'v._m% RAJASTHAN STATE POLLUTION CONTROL BOARD
W OPP, ROAD NO.5, VKIA, SIKAR ROAD, JAIPUR

A\T/4 PHONE: 0141-2850100,
E-MAIL : RORPCBJAIPUR@GMAIL.COM

Office Order
F.NO.RPCB/ROJP/N/chul- 183/ |06 P/D_gﬂ Date: ”/,&/~2 023

The Hon’ble National Green Tribunal in OA no. 151/2023, Rajendra Tiwari V/s Union of India
& Ors. has passed an order dated 18/10/2023 for constitution of a joint committee. Accordingly,
nominations have been received from Central Pollution Control Board, Distt. Administration and
Pepartment of Environment and Climate Change, Govt. of Rajasthan, Following members of the
Joint committee are requested to join for field visit of the area scheduled on 13/12/2023:-

Sh. Praveen Jain, Scientist B, Regional Directorate (Central Zone), CPCB, Bhopal
Smt. Alka Bishnoi, ADM Jaipur City (North), Jaipur
Sh. Sangram Singh Katiyar, DCF, Wildlife (Chidiyaghar). Jaipur

(OS2 O ]

The representatives are requested to make it convenient to reach RSPCB, Regional Office Jaipur
(North), Opposite Road No.5, VKIA, Sikar Road, Jaipur at 10:30 AM along with available

information and records in this regard.

(Vijay Sharma)
Regional Officer
Copy to following for information: A

P.A. to Member Secretary, RSPCB, Jaipur
Sh. Praveen Jain, Scientist B, Regional Directorate (Central Zonc), CPCB, Bhopal

Smt. Alka Bishnoi, ADM Jaipur City (North), Jaipur

Sh. Sangram Singh Katiyar, DCF, Wildlife (Chidiyaghar), Jaipur
Regional Officer

A

B =



Annexure-2
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MANAGEMENT CUM LEAVE & LICENSE AGREEMENT
;

This Frnt Agreement is entered on this 15T day of November, 2020 by and between:

INDER COLONIZERS PRIVATE LIMITED (PAN:-AABCI3187L) through its Director
AJAY SHARDA having registered office address J-5 Himmat Nagar Gopalpura Jaipur
(hererl after referred to as the Lessor which expression shall mean and include his
nomi

es, heirs, legal representatives, and assigns) of the First Part

AND

EsBANQUETS (PAN - AAUHA2746R) a HUF concern through its Member

\ [HUF] having its registered office at A 42 KHADI COLONY AJMER
(hereinafter referred to as the lessee, Which expression shall mean and
Vinees, heirs, legal representatives, and assigns) of the second part.

o INDER COLONIZERS LIMITED For ELITE BA&Q;UE,TS
) ATTESTED !
- Sk |

| STED A N\
| ! DIRECTOR s \ |
| I P Gt S

>

GOVT OF INDiA, JAIPUR
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WHEREAS the Lessor is in exclusive possession of Kundanwa\nMa’fqg%
Banquet located at Delhi Road, Jaipur (hereinafter referred to as said“premises ).

AND WHEREAS the Second party, who is engaged in the business of leasing of
marriage garden and banquets ,caterers, event management etc. and who is in need of
premises for its business, has approached to the lesser to take on rent to which the
lesser agreed subject to terms and conditions appearing

And whereas a enclosed Annexure — | of Scheduled Property along with all details of
premises and its furnitures & fixtures , Plant & Machinery and other equipment installed
by Lessor ) shall be the integral part of this lease deed, and shall take care by the
lessee of these all items installed in the premises.

NOW THIS AGREEMENT OF LEASE WITNESSETH AS FOLLOWS:

1. NATURE OF USAGE OF THE PREMISES _
The premises must be used by the Lessee mainly for leasing of marriage hall
and banquets , organizing events as well as for office purpose and storage the

goods which is used in the events purpose.

2. GRANT OF RENT
In consideration of the Rent agreed to be paid by the Lessee to the Lessor as
set out in this Agreement and the Lessee complying with the covenants and
conditions mentioned herein, the Lessor hereby grants and demise by way of

lease unto the Lessee, the scheduled property.

3. TERM OF LEASE
The term of the lease shall be for a period of 11 (Eleven) Months from the date

of Rent Agreement of the Leased premises, subject to the terms and conditions
set out herein.
J/T"
/ 548 4 -‘C‘OMMENCEMENT OF LEASE
8% it‘ls ‘agreed between the parties that the lease shall commence from 01.11.2020
aﬁd jontmue until 30.09.2021 unless terminated in accordance with the terms of

’tms/ greement.

e 4
Aj Ty NS
A

=

5. RENEWAL
After the expiry of the total term of lease period of the leased premises, Lessor
may at its own discretion/option to renew the lease agreement, subject to the
mutual agreement of rent and on execution of a new lease agreement with fresh

| .NOv 2020

terms and conditions.

T - = 4 =]
For INDER COLONIZERS PRIVATE LIMITED 2 4_ =) -

> / - DIRECTOR Cﬁ‘v’s :I;‘::::.I;;:::.il;'\;:JLJR
¥
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6. RENT \
In consideration of the use of the Said Premises under this Iea\§ejnealze’ssee
agrees to pay 80% amount of every booking, and the amount shall be deposited
by the Lessee to the Lessor once finalized the booking, and for this purpose the
lessee shall maintain a book/ register for all booking and shall provide the

register copy to the lessor every month without any call.

In case of non booking could not be done during the month, then in that cae

lessee shall give Rs.1.00 Lac ( Rs. One Lac only ) as minimum guarantee to the

the Lesseor the GST and other tax shall be applicable extra on and above

‘ amount.

‘ The Rent shall be payable in advance only for the running month on or before
10"

That the above minimum Rent Terms have been decided for 11 months only,
due to reason of COVID, and after completion of the said agreement period i. e.
from 1% Nov 2020 to 30" Sep. 2021 ( 11 - Months) the Rent shall be revised,

subjectto circumstances at that time.

, That, the Lessee shall deduct TDS as applicable statutorily norms. The Lessee
also agrees to pay GST as applicable, on the above monthly rent. The rent shall

be payable in advance by 10" day of each month.
7. SECURITY DEPOSIT:

The Lessee shall deposit rupees 5,00,000/- ( Rupees in words Five Lac Only) as

=

/“- ) “‘ "nj;}terest free security deposit which shall be refund to lessee in case of early

., ™ -
My .’.

v/ tér ination of lease agreement or expiry of the said agreement.

A% f,‘!]
k "I:'I'}{e’f Security amount may shall have increased in the next session subject to

o4 \‘f_i,/-rénewal of agreement and Lessor and lessee mutual understating on the security

and future decided rent part.

8. LESSOR’S REPRESENTATIONS AND WARRANTIES:

@ N
The Lessor represents and warrants to the Lessee as follows:- ”V/

For INDER COLONIZERS PRI§TE LIMITED

)\ g L ATTHSTED

o > 1

) _~"_ DIRECTOR  MADAN VAL SHARMA [a 1 NOV 2020
/// MNOTARY PUBLIC

G QF INDIA JAIPUR
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The Lessor is sufficiently seized and possessed of the Sak *P}egﬁs/ @th
rights to sell, lease or dispose of the same in the manner its deamis fit.

The said property is free from all encumbrances, charge, mortgage, lien,
pendent, which is likely to impair the lease term or prejudice the rights of
the Lessee;

The Lessor shall indemnify and keep indemnified the Lessee against all
costs, damage, expenses, proceedings, suits, attachments, etc. that the
Lessee may suffer, sustain or incur on account of any defect in the
ownership rights of the Lessor and also the rights of the Lessor in granting
the lease of the Said Premises.

Permanent electricity and sewerage connections have been provided to
the Said Premises. Water facilities shall be managed by Lessee from their

owned resources.

The Lessor will pay all the property taxes and such other charges as may
be payable to the statutory authorities in respect of the Said Premises
during the term of this agreement and in the event the Lessor fails to pay
the said amount, the Lessee is at liberty to pay such amount to protect its
interest in the Said Premises and deduct the same from the rent or any
other amount due and payable to the Lessor. The Lessor shall indemnify
the Lessee for the same.

The Lessee, its agents, representatives, employees and guests/visitors
shall have unimpaired access to and use of the Said Premises at all times,

during the day or the night during the entire term of the agreement.

\‘(he Lessee, its agents, representatives and employees will be entitled to
ns}ore such products of the Lessee as it may deem from time to time during
,;ﬁe term of this agreement or any renewed term thereafter and shall also
be entitled to carry out loading and unloading of any products from truck to

the storage area of the Said Premises.

The Lessee, on paying the rent, electricity and other charges on the due

dates thereof and in the manner herein provided and on observing and

performing the covenants, conditions and stipulations hereify |contained |

N A\
For INDER COLONIZERS Pil:gfimneo ATT,‘%‘"‘TEH ELITE BANQUEYS /

S\ Py ¥ 0
}\{\Qﬁ/ " DIRECTOR MAD&-{-\A;@LP%%?,?N A 121 NOV ot
NOT C

C_?(.'.)\JT OF INDIA, JAIPUR
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and on its part to be observed and performed, s&a’ff'b&pqm
unimpeded use and occupation of the Said Premises dunng th& penod of
the Agreement without any let, obstruction, eviction, interruption and/or
disturbance, claim and demand whatsoever by the Lessor or any person
or persons lawfully or equitably claiming by, from, under or in trust for it.
The Lessee shall pay electricity charges for the actual consumption by
them as per reading of the meter installed at the said Premises and bill
shall be raised by JVVNL on respected property, and as well water bill.

i) The lessors shall under no circumstances grant lease/license/rent of any
part of the premises which is analogous and or contiguous to the present
premises to any organization engaged in same line of business activity of
the lessee without obtaining prior written consent of lessee.
Notwithstanding anything contained in the present agreement a violation of
the present clause by the lessor shall amount to a material breach of
contract resulting termination of the present agreement forthwith by the

lessee.

9. LESSEE’S REPRESENTATIONS AND WARRANTIES

a) The Lessee shall pay the Rent on or before the 10" day of current month

in advance.

b) The Lessee shall always observe and perform all the terms and conditions

of this lease agreement.

c) The Lessee shall not in any manner carry out any unlawful, illegal or
dangerous activity in the Said leased Premises and shall be solely

--..

".'" #l 2 oy
\ responsible for the affluent treatment and/or any pollution related issue at

\he leased premises.
s s ’0
3 3w ﬁ) /The Lessee shall use the Said Premises For Organizing Events Like

~ i et Marriages, Official Parties Etc., For Catering Business, For Office Purpose

and Storing Goods in Storage Area in the said premises.

e) The Lessee shall allow the Lessor or its authorized representatives at any

time in the said Leased Premises during working day / working hours
without any prior call or prior written intimjation to the lessee. }, N \ N
ATTESTE p
For INDER cowmzewmen Onn %EQTE BAREG % ‘
71\/\&,1 § MADAN LAL SHARMA
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f)  And whereas a enclosed Annexure — | of Scheduled Prop ~agg ﬁfﬁ‘n
all details of premises and its furniture & fixtures , Plant & Machinery and
other equipment installed by Lessor ) shall be the integral part of this lease
deed, and Lessee shall take care of the premises and the all items

installed in the premises.

g) The Lessee shall keep the Said Premises including electrical, sanitary and
other installations therein in good and working condition and on the expiry
of the lease or on vacating the premises shall handover the possession of

the premises in the same condition as at the time of taking possession.

h) There should not be any damage done to the walls/ceiling, etc. by way of
nailing, pasting or hammering. The carpet protector on the existing carpet
shall be laid before the fabrication of stalls. No pasting should be done on
the granite area or on the steps or on the existing carpet of the hall. All the
safety steps including fire regulations as stipulated by the fire department
shall be observed. The Lessor in no case shall be liable for any damage
done to the goods of the organizers. However, any damage to the Lessor’s
property by any means will have to be indemnified by the Lessee only.

i) In case of any damage to the property of Lessor the Lessee shall bear

the cost as shall repair or replace by their own cost.

)] Any licenses including occasional liquor license from excise department
required for carrying out the activities as proposed by the lessee are to be
taken and obtained by the lessee before commencement of their

operation.

k) Whenever any temporary structure/hangar is to be erected for trade exhibitions/events at

—— lawns/open areas, necessary permissions from the local authorities should be obtained
- f& = _,-F;IJ‘- r by the Lessee well before the start of the event. Fire retardant material shall be used and
[ e .\ all the safety precautions/guidelines issued by the fire department should be observed by
ff * ot H;Ethe Lessee.
\ &3\ /Q)
N : \})?ﬁaf,f All the requisite permissions from the local authorities for organizing the event shall be

S O * b taken by the Lessee well before the event and a copy of all these permissions to be
maintained at the Leased premised always. Likewise Music/DJ in the halls and open
area/lawns shall be permitted only up to 10.00 pm OR Smoking is not allowed at the

venue condition as per Govt norms

m) That it shall be the obligation of the lessee to seek/apply for, peruse and obtain such
clearance, permits, approvals, licenses, registrations as may be required from various
authorities, local bodies, Governmental authorities, Govt. Depts. or required under any law,

A

For INDER COLONIZER :’:ﬁf‘f LIMITED A | | STE@W E”TE bl
MADAN UAL SHARMA
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enactment, regulations etc. for operating event / marriages or “ersSaler: ce of
Beer/Alcoholic drinks in private parties on specific occaissions and bear the expenses
charges, license fee etc. for the same.

n) That the Lessee shall follow the all rules, regulation and directions issued by various
authorities, local bodies, Govt. authorities, Govt. Dept or required under any law inactment
regulations etc. in case music system is used in any function in leaased premises.

p)

Q)

y

For INDER COLONIZERS PRIVAYE LIMITED
b S

The Lessor in no case shall be responsible for any damage/loss caused in any manner.
The security should be deployed by the Lessee around these areas to ensure safety.
Adequate personnel will be deputed by the Lessee for maintaining the cleanliness of
such temporary structures/hangars. The open areas will be brought to their original level
of cleanliness by the Lessee after dismantling or completion of an even.

That the Lessee shall use the Leased premises oniy for the purpose mentioned in the
Lease deed and for no other purpose whatsoever. The Leased premises shall not be

used for residential purposes at all.

The Lessee shall also make necessary and effective measures for disposal of waste and
obtain necessary clearance from authorities concerned at his own expenses.

That the Lessee shall make available original or photocopy of all the receipts of
Electricity Bills and other regular bill payment of the local Govt. Authority for verification
of the local authority of any respective dep't. or in case of Lessor verification.

That the authorised representative of the Lessor shall have right to enter into and inspect
the Leased premises to inspect the facilities provided therein, including equipment's
kitchen, kitchenware and other equipments etc. in order to ensure proper
running/operation of Leased premises in accordance with terms & conditions of the
Lease agreement and such other laws enactment's or regulations/by-laws framed by any

development authority, Govt. Dept. prescribed authority, local body etc

If during such inspection, any act or omission is found which tantamount to contravention
of the terms & conditions of Lease, or any such things which is detrimental or unhygienic
the Lessor shall be free to issue such instructions as it deems necessary to the Lessee,
and the Lessee shall be under obligation to act according to the said instructions within
the time stipulated by the Lessor. if the Lessee does not follow the said directions within
the stipulated time, the Lessor shall have the right to terminate the Lease and enter into
and take possession of the Leased premises and the Lessee shall not be entitled to claim

any compensation from the Lessor for the termination of Lease

That the Lessee shall make adequate arrangements for the proper upkeep, maintenance
and cleanliness of the Leased premises.

The Lessee shall not have any right to make any alteration/ modification/change in the
permanent structure of the Leased premises. !

~_ DIRECTOR
P




Business in violation of statutory provisions or regulations for the time bemg in force.

The fabricated structure should not be constructed permanently for the whole period and
should not make any hindrance to enter the passage as well as fascia of the Leaseed
presmies

That if due to any untoward incident, accident or due to any reason or chance, any
employee, visitor patron, customer, whosoever is injured at the Leased premises and
claim compensation/damages or compensation becomes due under any law, the Lessee
alone shall be liable to pay the same and the Lessee shall not have any right to claim the
amount from the Lessor. The Lessee undertakes to keep the Lessor indemnified for the
above or any loss to Lessor due to any act or omission on the part of Lessee, its
workmen or employees etc.

That the Lessee shall not carryout or permit to be carried out any unlawful activity or
activity which tantamount to offence involving obscenity and moral turpitude in the
Leased premises. The Lesseefits employees/hired workers etc. shall not commit any act
in or upon the Leased premises which is a punishable offence under any law or in any
manner adversely affects the reputation of the Lessor. The Lessee or his employees etc.
shall not misbehave with any visitor, tourist, patron etc. at the Leased premises.

That the Lessee at his own expenses shall take a comprehensive insurance policy
regarding the property/assets at the Leased premises, for the entire period of the Lease
and it shall be the obligation of the Lessee to deposit regular premium amounts under the

policy at his own expenses and cost.

That it shall be the obligation of the Lessee to maintain necessary fire extinguishing
equipment, first aid kits as may be required by any law, enactment or regulations/by-laws

of any authority or local bodies etc.

That in case 5?\‘&/ court of law or any Govt. Dept., Development Authority, prescribed
authority or local body etc. has issued or in future issues any directives/orders regarding
the operation of restaurant or facilities at the Leased premises or connected to the
Leased premises, the Lessee shall be obliged to act in accordance with such
order/directions and the Lessee shall not be entitled to claim any amount/compensation
) \-“from the Lessor on account of implementation of above mentioned orders/directives.

i .....-I '[
- "‘dd)’ ;';That it shall be the obligation the Lessee to act in accordance with any law or enactment

relating to pollution and prevention of Food Adulteration Act etc. including any
rules/regulations framed under the said laws/enactments as may be in-force from time to
time. Further that the food stuff should be of high quality to the satisfaction of the Lessor.
The Lessee shall obtain all Leases for sale of food etc. in its own name and Lessee alone

shall be liable for any breach or contravention of any term or condition of such Lease.

ee) Further that the expenses on publicity and advertisement for operatlop,{:f the Lii

STED
For ELITE BA} \‘;;\
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reimbursement of such expenses from the Lessor.

ff) That in the event of expiry of Leased period or earlier termination of Lease, the Lessee
shall immediately put an end to all activities connected to or relating to the operation at
the Leased premises and shall within such time as may be prescribed in the in this regard
by the Lessor, remove all his equipment, kitchenware, employee/ hired workers, raw
material etc. at its own expenses, without entitlement to claim any reimbursement from
the Lessor and Lessee shall hand over vacant and peaceful and unhindered possession

| of the Leased premises to the Lessor within the time stipulation/intimated by the Lessor.

gg) That the Lessee shall not be entitled to create any encumbrances, mortgage, charge etc.

on the Leased premises.

hh)  The Lessee shall indemnify and keep indemnified the Lessor against all cost, damage,
expenses, proceedings, suits, attachments, etc. that the Lessee may suffer, sustain or
incur on account of or in relation to running of its business activities in the said leased

premises.

10. TERMINATION OF LEASE:

This Lease shall stand terminated in the event of any of the following:

a) Expiration of the term of the Lease by efflux of time unless request for renewal is sent by

| the Lessee to the Lessor in writing at least 30 days before the term herein expires.

b)  The Lessor may terminate the Agreement in the event the Lessee fails to pay the rent for
a period of Two (2) successive months or Lessee fails to manage the property or the
Lessee commits a breach of this agreement provided the Lessee has failed to rectify such
breach within 15 days of being notified by the Lessor in writing.

- e

A \‘? _:\The Lessee may terminate this agreement without assigning any reason by giving written

~ \¢¥ prior notice at least 30 days in advance or rent in lieu thereof. In the event of breach of

'*" y of the terms by the Lessor, the Lessee may terminate this agreement forthwith if the
e / ' ,E} Aessor fails to cure such breach within 15 days of being notified by Lessee in writing.

ey

R REPAIRS AND MAINTENANCE

All the necessary external as well as internal repairs and maintenance expenses that arises

~;
'-i-s-—

apart from the natural wear and tear of the premises, if any, shall be borne the Lessee.

12. LESSOR’S RESPONSIBILITIES

For INDER COLONIZERS pmmmo
s iite
}, ATT%ST&’E
DIRECTOR _ oV 7020
/ ~DAM LAL SHARMA ‘21 N
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Power connection has already been provided to the le*ssé .

consumption charges of electricity shall be deposited by theiess' as and
when it will due.

13. SIGNAGE

a) The Lessee shall be at liberty to display in connection with its business
signboards, name boards etc. at dedicated display area only on the exterior
facade or in the interior of the Said Premises limited to the area or facade

leased by the lessee as shown in the Annexure

b) The Lessee shall also be entitled to affix furniture and fixtures of its choice. in
the Said Premises for its convenience and proper enjoyment of the property
and at the end of the term granted herein or earlier termination thereof have

the same removed.

14. NOTICE

| Any notice required to be given under this agreement shall be deemed to be duly
l served:
'i

a) in case of notice to the Leésor, if it is sent to the Lessor or by hand delivery

registered post with acknowledgement due at the following address:

£ IN.DER COLONIZERS PRIVATE LIMITED

oy, i

[0/ © '~ )5 HIMMAT NAGAR, GOPALPURA BYPASS,
\ b 322 Tdﬂk ROAD,

\;, — gMPUR 302018 (RAJASTHAN)

| .._“_I‘ _ F o 3.3

b) in case of notice to the Lessee, if it is sent to the Lessee by hand delivery

/registered post with acknowledgement due at the following address:

Elite Banquets
A-42, Khadi Colony near ESI Hospital ajmer road jaipur.

For INDER COLONIZERS PRIVATE LIMITED
AT T|ES TE Bor ELITE B4
] g\(\ =S s L
3‘/\"‘3
S DIRECTOR  MADAMLAL SHARMA
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15.

16.

17.

|

18.

ATTORNMENT k

If the Lessor at any time during the period of this Leéeiﬁrfi]‘ligqg/g;

rights in the said property as a whole or in part thereof to a c%\_&rs
than one person then in that event the Lessee shall attorn to such transferee or

wg ¥

transferees on the same terms and conditions as are contained herein. In such
an event if a new lease agreement is required to be executed and registered, the
expenses towards stamp duty, registration charges, legal fees of advocates etc.,
shall be borne by the purchaser/assignee or the Lessor. The terms and
conditions of agreement shall not be modified in such event and the New Lessor

shall not ask the lessee to vacate the said property under such circumstances.

FORCE MAJEURE

If at any time during the lease period the Said Premises is damaged or destroyed
by fire, storm, flood, tempest, earthquake, enemies, war, riot, civil commotion or
any other irresistible force, act beyond the control of the Lessee or act of God
(“Force Majeure”) so as to make the same unfit for use and occupation for a
period exceeding sixty (60) days, then in that event, the Agreement hereby
created may be terminated by either Party by giving thirty (30) days written
notice. The Lessee is not liable to pay the Rent for its occupation of the Said

Premises during the period of force majeure.

WAIVER
Waiver by either party of any default by the other party in the observance and

performance of any provision of or obligations under this agreement:

@ -Shall not operate or be construed as a waiver of any other or subsequent

o~ _-f-t’i.;ef_ault hereof or of other provisions or obligations under this Agreement;

b) Sh”‘afl not be effective unless it is in writing and executed by a duly

"""-'--_\::.’%3 %ﬁfhorized representative of such party; and

¢) Shall not affect the validity or enforceability of this Agreement in any

manner.
N
| \/
AMENDMENTS 5 /\ ‘
AT TJgSTED
For INDER COLONIZERS PRIVACE LIMITED / For ELITE BANQUETS
. L Q\SA MADAN LAL SHARMA

MOTARKRY PUBLIC

/\oﬂ i’DlRECTOR COVT OF INDIA, JAPUR  §2.1 NOV 2020_
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19.

20.

21.

22.

'“”“P{J ? ’J

This Agreement shall constitute a complete and exhaustwe \m&g@n in gﬁ

terms of the agreement between the parties on the subje}'t\er.ép

V’%

amendment or modification hereto shall be valid and effective unless agreed to

by both the parties hereto and evidenced in writing.

PARTIAL INVALIDITY

If at any time, any provision of this Agreement shall become or be held illegal,
invalid or unenforceable in any respect under any law, then the legality, validity or
enforceability of the remaining provisions shall not in any way be thereby affected
or impaired. Any invalid or unenforceable provisions of this Agreement shall be
replaced with a provision which is valid and enforceable and most nearly reflects

the original intent of the invalid or unenforceable provision.

LANGUAGE
All notices required to be given under this agreement and all communication,
documentations and proceedings which are in any way relevant to this

Agreement shall be in writing and in English Language.

COUNTERPARTS
This Agreement is executed in two counterparts, each of which shall constitute as
original of this Agreement but shall together constitute one and only the

agreement.

JURISDICTION
Any dispute é?i”sing out of this agreement shall be referred to the jurisdictional

_ courts in Jaipur.

y £ S
—k { That provision of Arbitration & conciliation Act, 1996 as amended from time to time or re-enacted
13 \‘shaﬂi apply and the venue of arbitration shall be at Jaipur (Rajasthan) and Court at Jaipur (raj.)

, | blqne shall have jurisdiction.
Wyl : \y' |
1;50\' DER COLONIZERS PRIVATE LIMITED \/'\ .

.—/’

_,a

/""

> /"o’j “h For ELITE BANQUETS
///, DIRECTOR

ATTESTED

T'M"?AN/LAI SHARMA
HOITARY PUBLIC
COvt OF INDLA, JAIPUR
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g e e, g
(et @51 widl)
e Additional Chief Town Planner (BPC-B7)
el HE 567599
LU 675401700500

e 30/10/2017 Valid upto
20/11/2017

STt / andesEE AJAY SHARDA DIR. INDER
t 71 7T COLONIZERS PVT LTD.

KHAGRA NO. 3.4.8,10 70 20, 24 TO 27, 136 70143.%
OTHERS . VILLAGE-NAGAL SUSAWTAN, TEH-AVER. _
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2 il

4574550.00

& AT @

Amount (Rs.)=19,74,000.00
(vahd upla 281 42047)
Name of 8Bank  HDFC BANK
_Payment Mode-Ghequp No. 090042 Date 3014012047
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RajKaj Ref No. : 4605356

Annexure-5

IWfErE 90, SR

Phone: 0141—2617319

E-mail: dcfwl.zoo.forest@rajathan.gov.in

'W15(1)FCA/GWHG?{/GL/2023—24/ 613) e im— 0} 09.24

Inder Colonizers Private Limited
Village Chimanpura, Tehsil Amer,
Delhi Road, Jaipur

fag:—Issuance of certificate stating distance of our existing project with GPS

] Cordinates According to project kml from Nahargarh wildlife sanctuary.
oAt THiG RA® 08.05.2023 B HA A

ABIGY,

IR RAvarrfa o@ ® 6 3 g1 Inde

Nagal susvatan Tehsil amer Delhi road jaipur @ &S TAE SMIRYd 9 Se-aaed
@Hﬁﬁmﬁ{ﬁﬁ@ﬂé%l&mmm,mmﬁﬁamamﬁ
mﬁmﬁﬁéﬁﬂhﬁzs.omms@aﬁﬂﬂwmﬁﬂwﬁwm
W@@éﬁ—%ﬁﬂﬁ@ﬁ@(ﬁ@mmﬁwﬁ
S @ AfgE D GPS W1 KML I RIR) e & |

S.No. Observation Reply
Piller No. | Latitude \ Longitude
Longitude and Latitude of 1 27 00 54.65 | 755248.67
the proposed project. 2 2700 58.48 | 75524973
3 27 00 56.46 | 755257.51
4 270052.77 | 755256.43

Distance of the proposed
project from boundary of | 0.040 K.m, Approx
Nahargarh wildlife
Sanctuary.

Distance of the proposed
project from Eco- sensitive | This land/plot falling in Eco-sensitive Zone of Nahargarh
Zone of Nahargarh Wildlife Wildlife Sanctuary

Sanctuary
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(@ B FIR)IFS
99 I9 HED
ERINIGAS RIS

Signature

Digitally signed by Vapk




